SENTRAL ADMINISTRATIVE TRIBUNAL
' FRINCIPAL BENCH

TP 334/2001 in O& 238/2000
New Delhi. this the 1éth day of October., 2001

Hon’ble Shri Kuldip Singh, Member (J)
Hon*ble Shri Govindan S.Tampil. Membei (i)

-

Marish Kumar Yadoday

s3/0 Shri Tek Chand

/o village Siredhan
Cistt. Bulandshahar (UP).

[

.. .Bpplicant
(By Advocate Shri 3.K.Bisaria through
Ms. Nidhi Bisarial

v ER S UGS

1. Shri Aajlay Ral Sharma
Commissioner of Police
I. W Estate
M.S.0.Bullding
Nuw Delhi.

. Shri a.d.Faroogul
Ov.Commissiocner of Police
TInd Bn., DA&P
Oelhi.

[

.« Respondents

{Byv Advocate Shiri Devesh Singh
through Shri Aamit Rathi)

0.R.D E R _(ORAL)

By _Hon’ble Shri Govindan.$..Jlampi.

In this CP, applicant/petitioner states that
tha order of the Tribunal while disposing of the™ O/
FER/2000  aon 16-2-2001 have not been complied with in

&5 much as the applicant has -not besed = given

conseguential benefits as directsd byw the Tribunal.

respondents indicates that the' person conceirned  has
-

*,
been appointed on  24-$-2001 as Constable in Delhil

PFolice and as such no further consequential benefits

can  be given to him. We do not agree. The order of
the Tribunal clearly states tthat the order of

cancellation of the candidature of the applicant dated

24-9-1999 is cguashed and set aside with dire ctlon to

z. Shri amit Rathi. proxv counsel forr the




_ -
the respondents to appoint the applicant as Constable
with all consequential benefits. It would mean the
individual ooncerned woﬁld have to be appointed from
192% when similarly placed persons who were selected

with him have been appointed. However. it would b& an

appointment for the grant of benefit of service and

notional seniority but no back wages prior” to
24-3-2001. This should be done within a month Ffrom

today — by 16-11-Z001.

o Present CP  is disposed of with abaove
directions.
Copy of this order be handed " ovér to thE

haed coun:

@l for the respondents.
\N‘_/()./

(K¥ldip Singh)
Mamber (J)




